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Order Reference:-Hon’ble National Green Tribunal (NGT) Central Zone Bench, 

Bhopal in the Original Application No. 02/2022(CZ) titled as Babulal Jajoo v/s State 

of Rajasthan and other passed an order on dated 31.01.2021, interalia reproduced 

as follows :-              

1. The present Original Application has been filed raising substantial 

question relating to degradation of environment in the district of Bhilwara, 

Rajasthan, where the lifeline of the city i.e. the Kothari River is being 

polluted and has achieved alarming levels of pollution. This imminent 

source of surface water for the residents of Bhilwara is becoming 

poisonous for them in a way that its intake could be dangerous to the 

health of the residents. The water quality of the river is so degraded that it 

is not at all suitable for drinking purpose of residents due to high level of 

chemicals which is being discharged on daily basis from the nearby 

industries and the untreated sewage from the nearby societies and 

colonies. 

2.  The City of Bhilwara is a critically polluted area due to presence of 

many industries around the district and various textile industries in the 

city itself. There have always been reports of increased level of pollution in 

and around the city due to the ever increasing number of industries and 

housing societies which clearly signify that development is killing the 

essence of the city i.e. Kothari river. One of the major sources of irrigation 

and potable water for the residents living nearby is this historic river 

which is at the verge of being completely deteriorated due to the 

increasing level of pollution and the ignorance from the side of local 

authorities. 

3. Various encroachments are threatening the existence of the river and 

increasing the chances of devastating floods in the urban area as well as 

becoming a big cause for water scarcity. It would be proper to mention 

here that all type of waste of the city, be it construction waste (malba) or 

religious offerings or hazardous plastic waste, which is either dumped into 

the river directly or is being piled up near the river banks, consequentially 

causing nuisance, bad odour and becoming a bleeding ground for the 

mosquitoes and other insects exposing the residents of the area to 
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diseases. Various representations were made by the Applicant to the Non-

Applicant no. 1 but no heed was paid to his grievance and there is total 

ignorance and non-action since so many years on the part of 

administration. 

4. Development at the cost of destruction of river and putting a price on 

nature becomes meaningless if we treat the ecosystems upon which we 

depend as mere commodities for earning profit. The industries 

manufacturing their products and releasing the chemicals into the river 

Kothari or housing societies discharging their untreated sewage or the 

excavation activities of river soil carried on by the land mafias or dumping 

of concrete debris from the various construction activities carried around 

the city, have a catastrophic effect on the Kothari River and the climate at 

large. There are extensive and indiscriminate encroachments and illegal 

slums constructed on the banks of river Kothari which are obstruction for 

its natural recharge and imbalances its capacity to maintain the water 

level. Further, dead bodies of cattle were found in the river along with the 

solid waste dumped by the Non-Applicant no. 3 into the river which clearly 

shows their casual attitude towards the Kothari River and environment at 

large. 

5. There are extensive and indiscriminate encroachments and illegal 

Slums constructed on the banks of river Kothari which are obstruction for 

its natural recharge and imbalances its capacity to maintain the water 

level. Further, dead bodies of cattle were found in the river along with the 

solid waste dumped by the Non-Applicant no. 3 into the river which clearly 

shows their casual attitude towards the Kothari River and environment at 

large. 

6 A substantial issue of environment has been raised. 

7 Issue notice to the respondents, returnable within four weeks. 

8. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

9. Respondents are directed to submit their reply through E-filing module 

within four weeks. 
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10. We deem it just and proper to call a report on the matter in issue in 

present Original Application, from a Joint Committee consisting of:- 

(i) Collector, Bhilwara, Rajasthan. 

(ii) One representative from Central Pollution Control Board, (Rajasthan). 

(iii) One representative from Rajasthan Pollution Control Board 

11. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 

12. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent(s) within a week and after 

compliance of service, the applicant has to submit an affidavit that the 

notice and copy of the application have been served upon the Committee 

and respondent(s). 

13. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

 List it on 31st March, 2022. 

Copy of the order sheet is enclosed at Annexure-A. 

Background:-The Kothari River, is a tributary of Banas, originates in the 

eastern slopes of the Aravali range. The river flows through Rajsamand 

and Bhilwara Districts for about 51 km in a hilly region, and 100 km 

through plains, before joining the Banas near Nandrai village in 

Bhilwara District. The present original application filed before Hon’ble 

NGT’s highlights issues related to Unscientific dumping of Solid Waste, 

improper Plastic waste disposal, improper carcus (dead body of animals) 

dump, untreated sewage and liquid waste discharge, encroachment, soil 

excavation and many other similar issues at the bank of Kothari River 

Stretch in Bhilwara causing deterioration of Kothari River.     
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Constitution of Joint Committee:-Hon’ble NGT vide its order dated 

31.01.2021 under referred original application a report has been sought 

on the matter in issue related to deterioration of Kothari River stretch in 

present Original Application, constituting a Joint Committee consisting of 

following members:- 

(i) Collector, Bhilwara, Rajasthan. 

(ii) One representative from Central Pollution Control Board, (Rajasthan). 

(iii) One representative from Rajasthan Pollution Control Board 

In compliance of the order, Central Pollution Control Board, Bhopal has 

nominated Sh. Milind Nimje, Scientist- C as CPCB representative vide 

letter dated 07.02.2022.   Copy of letter is enclosed as Annexure-B. 

Besides, Rajasthan Pollution Control Board, Jaipur has also nominated 

Regional Officer, Regional Office, RSPCB, Bhilwara as RSPCB 

representative vide letter dated 11.02.2022. Copy of letter is enclosed as 

Annexure-C. 

Brief of Chronological steps by Nodal Agency:- 

1. In compliance of Hon’ble NGT order dated 31.01.21, RSPCB has 

issued a letter dated 11.02.22 to concerned departments related to 

ensure compliance of the order. Copy of letter is enclosed as 

Annexure- D. 

2. Besides, RSPCB has also issued a letter dated 11.02.22 to 

concerned respondents /stack holders to submit their updated 

details /progress in accordance with the grounds raised in original 

application filed by applicant. Copy of letter is enclosed as 

Annexure-E. 

3. Further, a meeting has also been organised on dated 10.03.2022 at 

District Collectorate Office, Bhilwara under the chairmanship of 

District Collector, Bhilwara along with Joint Committee Members 

as well as concerned departmental officials to brief about the 

contents of  the order passed by Hon’ble NGT vide  order sheet 

dated 31.01.2021 and the grounds raised by applicant in original 

application. Copy of meeting notice cum meeting agendas is 

enclosed as Annexure-F. 

4. During the meeting dated 10.03.2022, a detailed discussion has 

been held with concerned department officials related to issues 

pertaining to unscientific dumping of Solid waste, improper Plastic 

waste disposal, improper carcass (dead body of animals) dump, 
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untreated sewage and liquid waste discharge, encroachment, soil 

excavation and many other similar issues at the bank of Kothari 

River Stretch in Bhilwara. During the course of meeting, detailed 

instructions were issued by the chair. Copy of minutes of meeting 

is enclosed as Annexure-G. 

Site Visit along the bank of Kothari River Stretch by Joint 

Committee on dated 10.03.2022& 11.03.2022:- In compliance of 

Hon’ble NGT order, Joint Committee members along the bank of Kothari 

River Stretch to verify the factual /present status of the issues raised by 

applicant in original application. During the visit, concerned 

departmental officials were also present.  

Joint Team started its visit from upstream point of Kothari river stretch 

in Bhilwara City and visited more than 10 points along the bank of river 

Kothari stretch @ various distances. Findings during visit are tabulated 

as under:- 
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S.no. Location Coordinates Field Observation 

1. Jodhdas Chouraha Lat: 25.381986 

Long: 74.625003 

At this point, Joint Team found no water flow 

in the river, which reveals the seasonal river 

status and only stagnant water seen 

accumulated in small unlined pits /patches 

and sample of same has also been collected to 

assess water quality data at the entrance of 

Jodhdas. Further, shurbs mainly Vilayati 

Babool (Prosophis Juliflora) were also found 

existed along the river bank in bulk. Some 

temporary type encroachments along the bank 

has also been observed by the Joint Team 

specifically temporary tents/tamboos etc. 

Construction work of bridge was also found at 

site along the river span namely Jodhdas-

Arajiya Connecting bridge, Constructed by 

UIT. Except above, no major activities were 

observed during visit at this site. 

2. Near Tanki Ke Balaji 

Temple 

Lat: 25.370974 

Long: 74.633767 

During the visit of this point, Bulk quantum of 

solid waste , plastic waste were found dumped 

in open. Besides, carcus of dead animal was 

also visualised. In addition to this, there was 

plantation work protected with fencing was 

also observed along the bank area in small 

parts, developed by UIT,Bhilwara. Sample of 

waste water has also been collected. 
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3. Pandu Ka Nallah Lat: 25.376781 

Long: 74.633684 

During the visit of this point, untreated 

sewage carrying from city colonies alongwith 

bulk quantity of solid and plastic waste were 

observed by the team, which is ultimately 

meeting to the Kothari  river.  

4. Tanki Ke Balaji 

Temple 

Lat: 25.369759 

Long: 74.638944 

During the visit of this point, Construction 

and Demolition waste was also found. 

5. Beti Gaurav Udhyan  Lat: 25.366483 

Long: 74.643622 

During the visit, Joint Team members have 

also visited Beti Gaurav Udhyan Developed by 

UIT,Bhilwara. During the Visit, Team 

members saw a properly maintained green belt 

cum garden as well as plantation in adjoint 

area of udhyan, UIT covered approx. 500 mtr 

length passage along the bank. Joint team 

appreciated the initiative of the UIT and 

advised the UIT to develop such udhyan 

patches along the bank of river. 

6. Sanganeri Puliya :- Lat: 25.358108 

Long: 74.657921 

During the visit of this point, bulk quantum of 

solid waste and plastic waste (disposal items) 

were found dumped in open. Localised 

agriculture activities were also observed by the 

team near river bed side. 

7. Jindal Saw Sewage 

Pumping Station 

Lat: 25.358306 

Long: 74.658199 

After the Sanganeripuliya team visited the 

Jindal Saw Sewage Pumping Station located at 

SanganerDrain,KotaRoad,Bhilwara.  

The untreated sewage which coming from the 

city areas at Sanganer Drainis beingpumped 
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toto Jindal STP (Presently up to approx. 5-6 

MLD) and remaining untreated sewage is 

ultimately leading to the Kothari river. During 

the visit 04 nos. of pumps were installed at 

site. Out of which 02 pumps were operational. 

8. Jindal STP Plant (10 

MLD),Kunwada  

Lat: 25.360354 

Long: 74.666057 

During the Visit, STP Plant was found 

operational. This STP Plant was equipped with 

SBR based technology consisting primary 

Treatment units comprising Inlet Chamber, 

Coarse and Fine Screen Channels and Grit 

Removal Units SBR Unit, Activated Sludge 

(SAS) Pumps, Decanters and NaOCl dosing. 

During the visit, STP inlet flow was 333.0 

m3/Hr and Outlet flow was 290 m3/Hr as per 

DCS data. The flow data and information 

provided by representative of Jindal STP, 

presently plant is being operated at 5-6 MLD 

capacity and thus treated sewage is being 

completely recycled to their iron Palletisation 

unit itself at Pur Village. Treated sewage is 

being transferred through the approx. 23 KM 

length dedicated pipeline. 

9. STP Plant Municipal 

Council (30 MLD), 

Shiv Nagar,Kunwada 

Lat: 25.360354 

Long: 74.666057 

Joint Team has also visited this plant.This 

plant is based on SBR 

technology.Construction, Mechanical and 

Electrical components work of this unit is 

almost completed and plant is ready for 
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commissioning stage status. Presently this 

newly constructed STP plant is non-

operational as city sewer network work 

(Approx. 350 Kms. out of proposed 410 Kms ) 

and House hold connection work with sewer 

network line are yet to be completed. Work 

Sewage Pumping station (48 MLD),Near Beti 

Gaurav Udhyan is almost completed and after 

complete connectivity of sewer network with 

house hold, total sewage to be received at this 

SPS will be pumped to this STP Plant. 

10. In addition to above points, it was also found that 03 Textile Processing units having 

Effluent Treatment Plant up to ZLD were also existed at Mandal Area located in the 

downstream of Meja Dam (Up stream of River Kothari). To verify the Status of treatment 

system of these units as well as compliance related to zero liquid discharge in river stretch, 

joint team also visited following points. Findings are detailed as under:- 

Textile Process industries located at Mandal :- To verify the zero liquid discharge status 

and effluent treatment  system , Joint team has visited 03 textile processing units namely : 

a. M/s Kanchan India Limited,Mandal,Bhilwara 

b. M/s Sulzer Process,Mandal,Bhilwara 

c. M/s SaiLeela Processors,Mandal,Bhilwara 

During the visit, it was found that above units are equipped with ETP Plant, RO Plant and 

MEE plant upto zero liquid discharge system and during visit, no waste water discharge 

were found outside the unit premises. 

11. Down Stream of Meja 

Dam  

Lat: 25.429761 

Long: 74.616103 

No flow of water was found at this point 

however multiple pits near Raningpura at 

Kothari river bed were observed possibly due 
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to illegal soil excavation. Joint Team also 

decided to advise the Mining department to 

take necessary action for abetment of same. 

12. 

 

Near Sagasji 

Temple,Village-

Ranigpura 

Lat: 25.430029 

Long: 74.616118 

A nallah is located adjointly with Kothari River 

Stretch near Sagasji Temple. where, 02 nos. of 

kachha drains out of which (1).One is passing 

behind the premises of textile units located at 

Mandal and (2)another one is passing from the 

nearby village-Chahti Ka Kheda are joined 

near temple and ultimately leading to the 

Kothari River Stretch through this nallah after 

confluence point. During the visit, no water 

/waste water were found in this nallah. 

13. Meja Dam  Lat: 25.383751 

Long: 74.534635 

Joint Team also visited the Meja Dam. During 

Visit, no water was found in the dam however 

stagnate water found accumulated in a small 

patch in dam area, from which a water sample 

has also collected. 
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Water Sample Collection details:- Details of water samples collected on 

dated 10.03.2022 and 11.03.2022, during visit are mentioned as under:- 

S.No. Sampling location Coordinates Remarks 

1. Kothari River Stretch 

near Jodhras 

Chouraha, Bhilwara 

Lat: 25.381986 

Long: 74.625003 

No flowing Water. 

Stagnant water 

sample collected.  

2. Drain near Tanki Ke 

Balaji, Bhilwara 

Lat: 25.370974 

Long: 74.633767 

Untreated waste 

water 

(sewage)flowing in 

the drain leading to 

Kothari river stretch 

3. Kothari River Stretch 

at Paldi Puliya, 

Bhilwara 

Lat: 25.369759 

Long: 74.638944 

Untreated waste 

water 

(sewage)flowing in 

the drain leading to 

Kothari river stretch 

4. Jindal STP Plant (10 

MLD), Kuwada- Inlet 

of STP 

Lat: 25.360631 

Long: 74.666547 

Inlet of STP 

5. Jindal STP Plant (10 

MLD), Kuwada- 

Outlet of STP 

Lat: 25.360354 

Long: 74.666057 

Outlet of STP 

6. Meja Dam, Upstream 

of Kothari River 

Stretch. 

Lat: 25.383751 

Long: 74.534635 

No flowing Water. 

Stagnant water 

sample collected. 

 

Analysis of above samples are also received. Comparative of analysis 

results are detailed as under:- 
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                                   Comparative of analysis results  

Parameter 
Unit of 
value 

Sample Collection Point-10.03.22 and 11.03.22 

Meja Dam 

Kothari 
River, 

Jodhras 
Chouraha 

Kothari 
River at 

Paldi 
Puliya 

Drain 
near 

Tanki Ke 
balaji 

Jindal STP 
Inlet 

Jindal STP 
Outlet 

pH NA 8.22 8.16 7.81 7.41 7.57 7.72 

BOD mg/ltr 4.1 27.6 69.0 102.5 87.0 9.4 

COD mg/ltr 31.6 115.7 210.4 284.0 242.0 42.0 

TSS mg/ltr 24 88 104 194 151 18 

TDS mg/ltr 280 935 670 620 660 689 

Chloride mg/ltr 342 745 338 252 312 126 

Sulphate mg/ltr 34 138 33 37 56 37 

Phosphate 
as PO4 

mg/ltr 2.15 0.72 2.48 4.26 2.89 0.5 

Ammonical 
Nitrogen 

mg/ltr 5.7 3.5 0.7 0.9 4.2 0.3 

Nitrate  as 
NO3/N 

mg/ltr 12 9.6 2.3 3.4 11 1.2 

 Nitrite as 
NO2 

mg/ltr 0.02 0.06 0.03 0.07 0.07 0.01 

Fe (Iron) mg/ltr 0.619 3.32 1.683 2.587 0.05 
Not 

Traceable 

Zn(Zinc) mg/ltr 2.991 0.425 1.88 1.174 
Not 

Traceable 
Not 

Traceable 

Cu(Copper) mg/ltr 
Not 

Traceable 
0.091 

Not 
Traceable 

0.063 
Not 

Traceable 
Not 

Traceable 
T. Cr. 
(Total 

Chromium) 
mg/ltr 

Not 
Traceable 

Not 
Traceable 

Not 
Traceable 

Not 
Traceable 

Not 
Traceable 

Not 
Traceable 

Pb(Lead) mg/ltr 
Not 

Traceable 
0.019 0.018 0.013 

Not 
Traceable 

Not 
Traceable 

Ni (Nickel) mg/ltr 
Not 

Traceable 
0.095 0.061 0.062 

Not 
Traceable 

Not 
Traceable 

 

Copies of analysis reports are enclosed as Annexure-H. 
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Brief on analysis results of collected samples:-In light of the analysis 

results, Joint Team on the basis of site observation and information 

available, it is again mentioned that Kothari River is not a perennial 

river and it flows mostly during rainy seasons. During the rest of the 

year, mainly untreated sewage flows in the river.  

a. It also pertinent to mention here that samples of water collected 

from Meja Dam, Jodhdas Chouraha, Paldi Puliya as a part of 

Kothari River stretch are Stagnant accumulated water in patches 

and not pertaining to continuous flowing type sample. Therefore 

comparison of same could not be made with CPCB classification of 

designated water use based surface body. However, to assess the 

BOD load, Joint Team collected these samples. According to 

collected samples analysis results, it reveals that BOD load in Meja 

Dam (sample collected point) was 4.1 mg/ltr which is located in the 

upstream of river stretch and after then, entrance of   Kothari river 

stretch in City, BOD load ranges between 27.6 mg/ltr and 69.0 

mg/ltr, therefore it may indicates the Higher BOD load in Kothari 

River stretch at Bhilwara City due to significant contribution of 

untreated sewage discharge.  

b. Sample of water collected from drain near tanki ke Balaji, was as a 

part of drain passing from city areas conveying bearing city liquid 

waste and ultimately leads towards Kothari River stretch. To assess 

and verify the the BOD load input/status, Joint Team collected this 

sample. According to collected sample analysis result, it reveals that 

BOD load in sample was 102 mg/ltr and same may indicates 

significant contribution untreated sewage discharge in Kothari River 

stretch. 

c. Samples of inlet and outlet of Jindal STP were also collected. 

According to the STP Outlet analysis results, metal concentration 

was found not traceable and BOD was 9.4 mg/ltr. 
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Actions already taken by RSPCB:- 

1. That RSPCB has also issued direction under section 33A of the 

Water Act, 1974 to Municipal Council, Bhilwara as well as to 

UIT,Bhilwara vide letter dated  04.09.2019 to ensure no discharge 

into water bodies . Copies of letters are collectively enclosed as 

Annexure-I. 

2. That RSPCB has also issued various letters to Municipal Council, 

Bhilwara to ensure no untreated discharge in river/city water body 

and compliance of MSW Rules, 2016 and other related issues. 

Copies of letters are collectively enclosed as Annexure-J. 

3. In compliance of orders issued in Original Application no. 

725/2018, titled Sajjan Sodani VS SOR and others, Environmental 

compensation of Rs. 63.80 Lac and requirement of performance 

guarantee (25.0 Lac) has already been imposed on Municipal 

Council, Bhilwara for untreated sewage discharge to water bodies 

due to inadequate capacity of STP plant. Copy of EC imposition 

letter dated 05.04.19 is enclosed as Annexure-K. 

4. In accordance with RSPCB Order dated 11.04.2019 ,Criminal 

Complaint has been filled against Commissioner .Municipal 

Council, Bhilwara under section 43,44 and 47 (of the Water 

Act,1974) for the violation of the provisions under section 24, 25 

and 26 of the Water Act,1974 on 27.04.2019 bearing case regn. no. 

2891/2019. Presently same is under consideration before Hon’ble 

Chief Judicial Magistrate Court, Bhilwara. Copy of letter is enclosed 

as Annexure-L. 

5. RSPCB has also imposed EC of RS 2.4 Crore on Municipal Council, 

Bhilwara in OA no. 593/2017 Paryvaran Suraksha Smaiti VS UOI 

& others for the period from 01.07.2020 to 31.10.2021- Inadequate 

Sewage treatment capacity Vide RSPCB letter dated 25.11.2021. 

Copy of letter is enclosed as Annexure-M. 
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Key Actionable: In view of factual status observed during visit by the Joint team, 

deficiencies/shortcomings along with actionable key points to address and mitigate the issues 

raised by applicant related to deterioration Kothari River stretch are summarised as follows :- 

S.No. Particular 

deficiencies/ 

shortcomings 

Key Actionable Mitigation 

Measures 

/Action Plan 

by Concerned 

agency  

Brief detailing regarding 

Action plan submitted by 

concerned department 

 

1. Solid Waste and 

Plastic Waste 

Dumping. 

To Complete removal of 

Solid Waste and Plastic 

Waste Dumping along with 

River Bank and to 

channelize Solid Waste and 

Plastic Waste to MSW 

processing Plant for 

disposal of MSW in 

scientific manner. 

Copy of letter 

related to 

measures to 

be adopted 

/plan is 

received from 

Municipal 

Council, 

Bhilwara vide 

letter dated 

15.03.22. 

Copy 

enclosed as 

Annexure-N. 

Municipal Council ,Bhilwara 

has informed about existing 

facility and mentioned 

timeline upto 30.04.22 for 

removal of existing dump of 

Solid and Plastic waste along 

the Kothari River ,however 

Municipal Council has not 

submit  any concrete action 

plan related to prevention of 

situation. 

2. Encroachments and 

non-availability of 

enmarking of river 

boundary.  

1. To ensure complete 

removal of 

encroachments. 

2. Proper enmarking and 

Fencing along the river 

Copy of letter 

related to 

measures to 

be adopted 

/plan is 

UIT, Bhilwara has given 

timeline upto 30.04.2022 for 

removal encroachments. 

Besides, timeline for 

plantation is reported up to 
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bank. received from 

UIT, Bhilwara 

vide letter 

dated 

15.03.22. 

Copy 

enclosed as 

Annexure-O. 

31.12.2022, which is 

required to be initiated at 

the earliest preferably at the 

start of rainy season. 

3. Untreated Sewage 

meeting into Kothari 

River  

1. Expeditious Completion 

of Sewer Network and 

House hold connection to 

channelize complete 

sewage to STP Plant (30 

MLD) for treatment of 

sewage and gainful 

utilisation of treated 

sewage. 

Progress 

Status and 

timelines 

related to 

completion of 

sewer related 

work (STP 

/SPS and 

sewerage line) 

is received 

from RUIDP, 

Bhilwara vide 

letter dated 

07.03.22 and 

12.03.22. 

Copy 

enclosed as 

Annexure-P. 

Progress status submitted by 

RUIDP are approx. above 

95% for STP plant(30 MLD) 

and sewerage pumping 

station (48 MLD);however 

work related to laying of 

sewer network has coverage 

only up to 45% of city area 

and 73% of population 

coverage. 

4. Excavation of Soil at To ensure complete ATR cum Mining department has 
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River Bed  abatement of unauthorised 

excavation of Soil at River 

Bed and take action against 

the violators. 

factual report 

is received 

from Mining 

dept. vide 

letter dated 

11.03.22. 

Copy 

enclosed as 

Annexure-Q. 

submitted detailed ATR; 

however strict vigilance is 

also required in this regard. 

5. Construction and 

demolition Waste 

1. To ensure complete 

removal of construction 

and demolition waste 

along the river bank and 

take action against the 

violators. 

2. Develop Material 

Recovery Facility for 

processing and recovery 

from C&D Waste.  

No ATR/Plan 

for 

implementati

on has been 

received from 

Municipal 

Council.  

No ATR/Plan for 

implementation has been 

received from Municipal 

Council. 

6. Dumping of dead 

carcass along the 

river bank area 

To ensure the complete 

removal of dead carcass 

dumped along the river 

bank and ensure the 

regular proper disposal of 

carcus in scientific manner. 

To install mechanised 

Carcus disposal plant. 

Point 

included in 

Annexure-N. 

Municipal Council ,Bhilwara 

has informed about existing 

procedure  adopted for 

disposal of  carcus through 

contract however to ensure 

effective implementation of 

disposal of carcus in 

prescribed manner no action 
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possibly viz. Constitution of 

task force , Regular 

Monitoring, action against 

contract in case of non-

compliances are not reported 

in letter. 

7. Growth of Vilayati 

Babool along the 

River Bank.  

To ensure the removal of 

unwanted shurbs and 

ensure development of 

green belt development 

/dense plantation along the 

river bank, this may be 

extended in line with Beti 

Gaurav Udhyan type 

initiatives.  

Point 

included in 

Annexure-O. 

Time line provided by UIT, 

Bhilwara for cutting of 

undesirous shurbs is up to 

31.07.2022. 

8. Industrial Liquid 

Waste discharge  

To ensure complete zero 

liquid discharge status of 

industrial units specifically 

textile units and to ensure 

monitoring and keep vigil in 

regular manner. 

Presently, there are 03 Textile units are 

existed along the drainage pattern of Kothari 

River Stretch. During the visit, it was found 

that above units are equipped with ETP 

Plant, RO Plant and MEE plant up to zero 

liquid discharge system and during visit, no 

waste water discharge were found outside 

the unit premises. 

RSPCB is conducting surveillance visit in 

regular manner to ensure no discharge from 

these units. 
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Suggestive (s) regarding Action plan/progress report submitted by 

concerned department:- 

 

1. Untreated Sewerage :- That presently estimated sewerage load of 

Bhilwara city ranges between 40-45 MLD and for the treatment of 

sewerage 01 no. of STP Plant (10) MLD is being operated by Jindal 

Saw Limited under contract with Municipal Council ,Bhilwara. 

Untreated sewage is pumped through Sewerage Pumping station 

installed at Sanganer Drain,Kota Road to STP Plant and STP treated is 

being recycled to Jindal Saw Limited Pellet Plant itself through 

pipeline. Further, another 30 MLD STP plant has also been installed 

by project agency RUIDP, Bhilwara and reportedly (vide letter dated 

07.03.22) completed above 95% work. During Joint team survey, 

Plant was found almost installed and ready for commissioning stage. 

RUIDP,Bhilwara also mentioned that work for Sewerage Pumping 

station(SPS) is also completed (above 95%). However work related 

sewer network (Scope-410 Kms ; completed approx. 340 KM) is still 

under progress and tentatively completed by 30.06.2022. 

a. RUIDP, letter dated 07.03.2022, Work related to House Hold 

connection with sewer network is still not initiated, 

therefore, laid sewer network is of no use till its 

connectivity with House Hold. Therefore, Municipal 

Council,Bhilwara is required to address this issue in 

immediate manner.  

b. Municipal Council,Bhilwara is require to submit action plan 

related to reuse/gainful utilisation of treated sewage to be 

generated from after commissioning of 30 MLD STP Plant, 

which is under ready to commissioning stage and presently 

non-functional due  pending work of sewer connectivity.  

c. However as per the RUIDP, letter dated 07.03.2022, sewer 

network being laid down presently (Scope 410 Kms) is 

covering 45% of city area and 73% of population, which 

reveals that Gap analysis for channelization and treatment 

of untreated sewage being generated from remaining 55% of 

city area coverage and 27% population of City is required to 

be addressed by Municipal Council,Bhilwara in expeditious 

manner. 



NGT Case OA02/2022 (CZ) Joint Committee Inspection report  March- 2022 Page 22 

 

d. That till the commissioning of STP (30 MLD) along with 

sewer network and completion of household connection 

work, Municipal Council may be directed to provide in situ 

interim treatment arrangements for the untreated sewage 

viz. Bio-remediation, phyto-remediation or any suitable 

techniques.  

2. Solid Waste Management: Letter /Plan submitted by Municipal 

Council,Bhilwara are not concrete and required to incorporate some 

concrete action points viz. improvement in collection and source 

segregation system, enhancement of intermediate transfer points, 

Development of MRF facilities, Public awareness ,SOP and its 

execution for levy of  penalties from non-complying entities etc. Action 

point related to improper disposal of C&D Waste is also required to 

address with scope under MRF facility. Issue related to dumping of 

carcass in open may be addressed with utmost priority to avoid 

unhygienic conditions. Micro level management, surveillance 

mechanism through technology and other innovative measures are 

required to be initiated. 

3. Encroachment, Fencing ,Plantation and Cutting of undesirous 

shrubs:- UIT, Bhilwara is require to address the issue in phase wise 

manner viz. anti-encroachment drive and removal of encroachment 

followed by removal of undesirous shrubs, installation of fencing and 

plantation under consultation with expert agency /Forest 

Department. Concerned agency is required to consult each and every 

perspective related to removal of undesirous shrubs with respect to 

their requirement/ non requirement, effect on Soil erosion/flaura -

fauna etc.  

4. Untreated Sewerage to be generated from the land allotted for 

Existing and proposed townships in Bhilwara City along the Bank 

of Kothari River:-UIT,Bhilwara has submitted  a list of 15 private 

townships except UIT townships which are located along the bank of 

the Kothari. As per the list out of these 15 townships (existing 

/proposed) ;04 townships are having land area more than 10 hectare 

and remaining 11 townships are having land area less than 10 

hectare. As per the information submitted by UIT,Bhilwara as per 

State Township policy , installation of Captive STP Plant for  township 

having land area more than 10 hectare is mandatory and for the 
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Google Maps of Points (Kothari River Strech) visited by Joint Team  
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Photograph taken during the inspection by team 

View of Committee member visited at River Kothari  Strechs 

 

  

River Kothari at Jodhras Bridge 

 

Sample  Collected  near Jodhras bridge , River 

Kothari  
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Solid Waste illegal dumping bank of River Kothari  C&D Waste illegal dumping bank of River 

Kothari  

 

C&D Waste illegal dumping bank of River Kothari 
 

 

C&D Waste illegal dumping& Construction  

(Jhugi) establishment of  bank of River Kothari 
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Beti Gaurav Udhyan plantation at bank of River 

Kothari 

Beti Gaurav Udhyan at bank of River Kothari  

Joint Committee member with Nagar Parishad official inspected the “Beti Gaurav Udhyan” bank of 

River Kothari at Bhilwara 

Pandhu Nalla  flowing meet at River Kothari 

 

Pandhu Nalla meet at River Kothari” Babool shrub” 
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Inlet  point of M/s. Jindal Saw Ltd.  Inlet  point of M/s. Jindal Saw Ltd.  

STP of 10 MLD  M/s. Jindal Saw Ltd. Bhilwara 

 
 

STP of 10 MLD  recycle treatment plant  of 

M/s. Jindal Saw Ltd. Bhilwara 

 

30 MLD STP  NagarParishad , Bhilwara constructed   

but till date not operational  due to non-connectivity 

of sewer lines. 

 

30 MLD STP  SBR Technology  Nagar 

Parishad , Bhilwara 
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Down stream of Meja Dam  river Kothari found dry  

 Down stream of Meja Dam  river Kothari found 

dry / excavation  

 

Down  stream of Meja Dam  river Kothari found dry  /excavation . 

Meja Dam at River Kothari  

 

Meja Dam at River Kothari  stretches 

found dry 
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Meja Dam at River Kothari 

 
Stagnated Water of Meja Dam 

 
Meja Dam at River Kothari found dry stretches 

 

 
Downstream  of Meja Dam at River Kothari 

found dry stretches 
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Sample Collection at various point of River Stretch and STP Plants 
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JOINT COMMITTEE REPORT 

The Joint Committee, constituted by Hon’bleNGT, Central Zone 

Bench,Bhopal in original application bearing OA No.02/2022(CZ)  

title Babulal Jajoo vs State of Rajasthan & Ors. 
         INDEX (List of Annexures) 

S.No. Particular of Annexure Annexure-Name 

1. Order sheet dated 31.01.22 in OA-02/2022-CZ Annexure-A 

2. CPCB Representative Nomination Letter Annexure-B 

3. RSPCB Representative Nomination Letter Annexure-C 

4. Letter issued to concern department by RSPCB 

to ensure compliance dated 11.02.22 

Annexure-D 

5. Letter issued to concern department by RSPCB 

to provide updated status dated 11.02.22 

Annexure-E 

6. Meeting Notice issued to concern department 

by RSPCB dated 07.03.22 

Annexure-F 

7. Minutes of Meeting dated 11.03.22 Annexure-G 

8. Analysis reports of sample collected on 
10.03.22 and 11.03.22 

Annexure-H 

9. Direction Letter issued to Municipal Council 
and UIT by RSPCB –Collectively  

Annexure-I 

10. Direction Letter issued to Municipal Council 
and UIT by RSPCB –related to ensure no 

discharge and MSW Rules and other issue 
compliance –Collectively  

Annexure-J 

11. Environmental compensation imposed on 
Municipal Council, Bhilwara (Rs. 63.80 Lac) 

Annexure-K 

12. Prosecution filed against commissioner, 
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Annexure-L 

13. Environmental compensation imposed on 
Municipal Council, Bhilwara (Rs. 2.4 Crore) 

Annexure-M 

14. Municipal Council,Bhilwara letter dated 
15.03.22 related to Key actionable plan 
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15. UIT,Bhilwara letter dated 15.03.22 related to 
Action plan to address the issues 

Annexure-O 

16. ATR cum progress status by Mining Dept. Annexure-P 

17. Progress status and timeline by 
RUIDP,Bhilwara 
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Item No. 01 
 

 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 
 

          Original Application No. 02/2022(CZ) 
            
 

 

Babulal Jajoo                      Applicant(s)
    

               

 Versus 
 

State of Rajasthan & Ors.       Respondent(s) 
 

 
Date of hearing: 31.01.2022 

 
 

 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
  HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
             

 

 
 

 
 

 

ORDER 
 

1. The present Original Application has been filed raising substantial question 

relating to degradation of environment in the district of Bhilwara, Rajasthan, 

where the lifeline of the city i.e. the Kothari River is being polluted and has 

achieved alarming levels of pollution. This imminent source of surface water 

for the residents of Bhilwara is becoming poisonous for them in a way that its 

intake could be dangerous to the health of the residents. The water quality of 

the river is so degraded that it is not at all suitable for drinking purpose of 

residents due to high level of chemicals which is being discharged on daily 

basis from the nearby industries and the untreated sewage from the nearby 

societies and colonies. 

 

2. The City of Bhilwara is a critically polluted area due to presence of many 

industries around the district and various textile industries in the city itself. 

There have always been reports of increased level of pollution in and around 

the city due to the ever increasing number of industries and housing societies 

which clearly signify that development is killing the essence of the city i.e. 

Kothari river. One of the major sources of irrigation and potable water for the 

For Applicant (s) : Mr. Naveen Ahuja, Adv. 
 

For Respondent(s) : None. 
 

ANNEXURE-A
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residents living nearby is this historic river which is at the verge of being 

completely deteriorated due to the increasing level of pollution and the 

ignorance from the side of local authorities. 

 

3. Various encroachments are threatening the existence of the river and 

increasing the chances of devastating floods in the urban area as well as 

becoming a big cause for water scarcity. It would be proper to mention here 

that all type of waste of the city, be it construction waste (malba) or religious 

offerings or hazardous plastic waste, which is either dumped into the river 

directly or is being piled up near the river banks, consequentially causing 

nuisance, bad odour and becoming a bleeding ground for the mosquitoes and 

other insects exposing the residents of the area to diseases. Various 

representations were made by the Applicant to the Non-Applicant no. 1 but no 

heed was paid to his grievance and there is total ignorance and non-action 

since so many years on the part of administration. 

 

4. Development at the cost of destruction of river and putting a price on nature 

becomes meaningless if we treat the ecosystems upon which we depend as 

mere commodities for earning profit. The industries manufacturing their 

products and releasing the chemicals into the river Kothari or housing 

societies discharging their untreated sewage or the excavation activities of 

river soil carried on by the land mafias or dumping of concrete debris from the 

various construction activities carried around the city, have a catastrophic 

effect on the Kothari River and the climate at large. There are extensive and 

indiscriminate encroachments and illegal slums constructed on the banks of 

river Kothari which are obstruction for its natural recharge and imbalances 

its capacity to maintain the water level. Further, dead bodies of cattle were 

found in the river along with the solid waste dumped by the Non-Applicant 

no. 3 into the river which clearly shows their casual attitude towards the 

Kothari River and environment at large. 

5. There are extensive and indiscriminate encroachments and illegal Slums 

constructed on the banks of river Kothari which are obstruction for its 

natural recharge and imbalances its capacity to maintain the water level. 
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Further, dead bodies of cattle were found in the river along with the solid 

waste dumped by the Non-Applicant no. 3 into the river which clearly shows 

their casual attitude towards the Kothari River and environment at large.   

6. A substantial issue of environment has been raised.  

7. Issue notice to the respondents, returnable within four weeks. 

 

8. Applicant is directed to take necessary steps for service to the respondents by 

both ways and also on available email. 

9. Respondents are directed to submit their reply through E-filing module within 

four weeks. 

 

10. We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:-  

 

(i) Collector, Bhilwara, Rajasthan.     
 

(ii) One representative from Central Pollution Control Board, 
(Rajasthan).        

 

(iii) One representative from Rajasthan Pollution Control Board  
 

 

11. The Committee is directed to visit the place and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support. 

 

12. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent(s) within a week and after 

compliance of service, the applicant has to submit an affidavit that the notice 

and copy of the application have been served upon the Committee and 

respondent(s). 

 

13. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support 

PDF and not in the form of Image PDF. 

         

List it on 31st March, 2022. 

Sheo Kumar Singh, JM  
 

 
 

 
Arun Kumar Verma, EM 

31st January, 2022 
O.A. No. 02/2022(CZ) 
PN 

mailto:ngtczbbho-mp@gov.in
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TollFreeHelpLineNo.:1800■ 806127 Ext.7

ReJstered ArD

DatellaЧ Iリr.16(1I)RPCBIBMWI 3At +a jtf
Secretary,
IIIT, Bhilwara

Sub: Directions under section 33A of the water (Prevention and controlrof )ACt

Rllastha‐n State p●‖ution contrOI BOa
Headquart er, 4, lnstitutiona I Area, J ha lana Doongri, Jaip ur-3020

Phone :0141-5159699,5159604 e-mail : mem.FPPsqcEta ry@,tpcb'niF'in

1974 for seeking action taken repoFt in the matter Of Hon'b10 Nati‐

Tribunal岬つ Order dated 03.05,2019 passed ullor O,A.nO.721,018
Sodani v/s State ofRaiasthan&other駐

prevontion,
the

・■
　
　
　
・

Ｓ

　

ｌ

2.

3.

WheFeaS ttЮ  Water erevention and Control ofPOllutio⇒ Act 1974 oereina

to as the“ Water Aば')haS COrne into force in WhOle Oftt CQtttwil With
23.A3.W74

;{.nd whereas the Water Act has been enacted to provide for the

abatement of water pollution and for maintaining and restoring

water.
施 d whereas under the proViSiOns of Section 24 o'撫 Water Act no

knowingly cause or pemit any pOisOnoutt noxious oF pOlluting matter,(
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accottce with such stttdards as ma・ y beldd doWn by the State BOard,to
into any

stream or well lr seWer.or on land.               |
4.And whereas under饉爵pro宙sions ofsection 25 and 26 oftte Water 4● ,no
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"慮
On∝ prOCess of any ttement響 轟
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well or sewer or on land or bring into use any new or altered outlet fOrぬ
ed養

一 ^^― 一― ・̈―      ―     ― scharge ofSewaglortadeSewage or ttad,emuent or begin to make any new di

姐 wh∝e零ぅthe Hon'bL NOT h the matter ofO"仝 nO。「 251191111哩 滅 ■
;fir;liffi*rJn & others has inter-alia directed vide order dated or.Os.zotg r

,,The issue for consideration is encroachment orc Kothari Riiter neat

Rajasthan and durnping of damestic, industrial and other y.aste, including

*irtr, Keshart ttosiUA, mtilwara is utso said ta be involued' _ - ', 
^

…
…
… ― … 滋″響 濃 ″轟 磁α

ち箇 脇 轟 脇 鮮
t`aFF`ご ra凛

“
ガルァ

′rと鉾J cο
“
sfr″ご
`iο

″sL`′ 働おαΨ¢σb`αlsO JOοル
`_ _    __      0● = ,́  ___^=_― ^″ ■・..`■ ^“=`ル

|`Seps″滋
“
α″ SFlillJ“ 0′ car12P″ra ttα ttι JSKB如 ル :郷れ″

中 en“rグル″α″イル″磁α“
″Jαた″rFPοだ摯夕彎 I費電I′″亀翅 against

it is so,
″

“
… ―V………― 一 -1二

F″ ″ cJz励電 滋勧 吋 ″ ″滋 滋′C04“解 ′″|apprapriα農夕αr`:ο″み
`″

6。 触 l where餐 嬢 site OfKoCFi RIver w郎 韓Spe響 町
a"■

'f攣

1響響
S RSPCB,
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2)F市e pulars ofthe high level bridge Observed undeF ereCtion‐ Stage and

to the pillars, piles Of debris of grit and cement bags were obserYed

Team ttong wim Fep"sentatives壼om UIT and MunicipJ Councn

identifled f0119wing,Ve drains uitimrately culminating into Riv,IKothari

→ Pandu kaNallah
b)DFain nett beti bachao Udyan

→ Drai,■OWing ttm R.Ct Vyas Colony        l

o Drain■owing from Patti Nagar.

e)Dralln■ owing ttm ChitrakootNagaF

As infomed by襲,MuniCipd Council,BhilWara,directions ihaVe
by thett tO UIT fOr diVertinei abOVe mmlciptt drttns/na11■

Kothari river to Jtt main city SeWage drain w機 轟 STP Of10 MLD

Operated by WsJSW Ltd。 ,BhilWatra.          ‐  .
5)ThreO nmbeF OfOremation gro嶽 お Were obServed in血 Obed lfKoh餞

耐

6)EE,Mu面cip● Council,Bhilwtt infomed that door to door waSte
being practiced in the nearby colonies of River rotfryi. Hprmever,

Municipal Solid Waste were found lying on the bank of river' ,

And whereas the $tate Board, in exercise of the poryep conferred up01 ll
prOvぶons oF sectim 33A ofthe W江∝A_ctり74響島鮮管器織mderthe Act,issue diFeCtiOns in writing to any peFS( ●■     ●  ■■   ′● ■ _ __■_2_■Щ"い …V…V"……………■=― ― υ  ―  with Such CtteCtiⅢ,WhiChpersoL o籠

"1 0r aumOriv shali be bollnd to complythe power to direct:―

(→  Ttt dOSllre,proHbition or rcgulatiOn of any hdus守
,OpγatiOn

or                               
‐

O StOppage Or regl■lation of the supply of dectrtity or Water or

SeFVlCet

NGT before next date i。 ●.11.09.2019.

ぽ謂w轟『選滞‐酬‐聞胤 :澄雖 脚 尉織
take"Cessary actim fOr re磁 icatio■ °1■撃_攣聖雪仁賞警摯警

S,
u四、し ュニラ■●●●

“
J 3●V■・ Vみみ ^V‐  ~`~‐‐~‐ ―――――

ヽ
１
′

■
υ

4)
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Copy to following:-
i. PS to Chairperson, RSPCB, JaiPur'

2. PS to Member Secretary, RSPCB, Jaipur'
Z。
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●
_ REGIONAL OFFICE

=^ft RAIASTHAN srATE poLLUTIoN coNTRoL BoARDll)r '
'lil7/ 18, Near Pannadhaya Circle, AzadNagar, Bhilwara.

Phone/Fax no. 0142-241159, E-Mail ID : rorpcb.bhilwara@gmail.com

(ThrOugh Emai1/Post)

RPCB/RO BHL/Legal¨ 6/ノЧ7f― |り写9 Date: fi)tr)^r,
l. Municipal Commisioner,

Bhilwara

2. Incharge and Supdt. Enginner (RUIDP),
Bhilwara

Sub:- Regarding to ensure the compliance of Hon'ble NGT direction issued vide

orders viz:-
1. In original application no. 48812019, titled Babulal Jajoo Vs SOR and

others,order dated 22.02.2021.
2. In original application no. 72512018, titled Sajjan Sodani Vs SOR and others,

order dated 24.10.2019.
3. In execution application no.EA-O312020, original application no. 14912014,

titled Babulal Jajoo Vs SOR and others, order dated 02.09.2021.

Ref:- l. RSPCB letters dated 05.04.19104.09.19112.12.19113.07.20125.02.21

Sir,
Apropos above, it is submitted that various directions had been

issued vide Hon'ble NGT in following cases are detailed as under :-

1. There were 03 different cases filed by petiitoners before Hon'ble NGT related

to untreated sewage discharge in City Water Bodies /ultilmately into Kothari

River, Unscientific disposal of Municipal Solid Waste and inadequate capacity

of STPs and delay in commissioning of STP plant. Details of these cases are as

under:-
S.No. Case no. Titlc Status Last Order /Directions

l E.A. 03/2020

in    earlier

disposed

O.A.  No.
149/2014

Babulal
Jajoo
SOR
others

Ｖｓ

＆

E)isposed

On

02.09。 21

Accordingly, the perusal of the
report reveals that proPer action
hus been taken by the outhorities
snd an additional STP which
was under construction is likelY
to be completed before
31.12.2021. lle direct thst the
time frome for completion of the
STP must be observed und
ensured that the STP should be

completed before time fis

oforesaid. For the discharge of
water, it hus been submitted thut

CAUscrsヽRPCBヽ Desktopヽ HKU DESTOPヽ Desktopヽ English Lettcr 2020 doc
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             REGIONAL OFFICE

輻  RAIASTI・IAN STATE POLLWION COMROL BOARD
辣 鱚         18,Near Punadhaya Cirde,Azad Nagar,Bhiwara.

Phone/Fax no.01482241159,E MailID:rorpcb.bhilmra@rilCOm

prese,rtly opproximately 45 MLD
city clomestic sewoge r's being
generated from Bhilwura city
snd apart of which r's being
treated by Sewage Treatment
Plant (Sfflof phase-I by the
S?'P located ut Khasra No. 338
village Kuwado Tehsil snd
District Bhilwara, which is being
operated by Mh Zindal Suw Ltd.
on BOT busis nnd treoted
seb,oge is being pumped through
23 kilometres pipeline for
reusittg in their beneficiation
plant.6. Accordingly, we finally
dispose of this Execution
Application with direction to
authorities
concerned/respondent to
complete the STP work within
time -frome ond ensure thnt no
untreuted wnter l's dischorged
into the open lnnd or in the
wuter bodies."

９

″ 0.A.

NO.725/2018
Saijan

Sodani  Vs
SOR  and
others

E)isposed

On

24.10.19

Puro 5:- "In uieut of aboue, no
further order appeqrs to be
necessary at this stage.D
Paro 6:- "Hou)euer, further
action mag be continued. and.
uigtl mag be maintained for
enforcement of enuironmental
norrns in accordance uith
laut.o
The applicatlon is dlsposed.
of

3. 0.A.
No.488/2019

Babulal

J司 00   VS
SOR   &
others

E)isposed

On

22.02.21

The Hon'ble NGT has directed
the State PCB for recovery of
Ilnvironment Compensation and
filling of prosecution against
Municipal Council Bhilwara.
Let further action be ensured
for enforcement of nile of law
bg the concerned higher
authorities,

C:\Users\RPCB\Desktop\l IKU DESTOP\Dcsktop\English Letter 2020.doc
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「

/

REGIONAL OFFICE
RAl馬THAN STATE POLLl「IION CONTROL BOARD
18,Near Pannadhaya C士cle,Azad Nagar,Bhiwara.
Phone/Fax no.01482-241159,E一 Mail ID:rorPCb・ bhil―ra@gmail・ COm

ル ing
errtng

雄

responsibilitg of the
oflicers and initiating
coercIIpe meα sures.

In light of above , it is submitted that for ensuring the compliance in aforesaid

matters,
Mrllticipal Counci!, Bhilwara & R,UIDP,Bhilwara is fgqyired to ens,ure lhgt

the time frame for comoletion of the STP must be observed und ensured thut the-

S.TP sboltld 4e, cqmpleted before time. suthori,ties concgrned/fevonderyt to

た 滋ιS″ 'rome und ensure thst no un
dischsrged into the open la.nd or in the woter b,odiep.','

Therefore, in light of above matter, kindly ensure the followings and submit
compliance accordingly specifically on following points :-

A. No untreated water discharged into the open land/or in Water Bodies.
B. Completion of S-fP Plant and System within prescribed time frame.

C. Gainful utilization of Treated sewage.

D. Apply for consent to operate for the STP-30 MLD as the plant is almost @
commissioning stage as per information sought from RUIDP.

Encl : As above

Copy to :

1 . District Collector,Bhilwara.
2. P.A. to Member Secretary,RSPCB,Jaipur.
3. ACEE& GIC(Liquid Waste), RSPCB,Jaipur.

Cヽ UscrsヽRPCBヽ Dcsktopヽ HKU DESTOPヽDcsktopヽ English Letter 2020 doc
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油 赫

REG10NAL OFFICE
てヽRЧTT劇 蓼ЧH寒、Ч fやお蓼T‖ su

RAJASTHAN STATE POLLUT10N CONTROL BOARD
18,Near Pannadhaya Circle,Azad Nagar,Bhilwara.

#,H:;:,';;;:"'i;;l'hirwara@gma"; d ",J 
2o 4

tqfr rrCsWtl qr.gq.fi .&. r+<or {idr re-oslzozo)
cn{nft frfr -oe.og.2az1

叩 ,■劇く無 ′

赫 呵‖く無 ′

マ奇百¬両 ,―    (く
lЧ・)

F卜Tギ計ご‐311001

ざπ―npbhilwara@omail.com

THE HAHATHA

frq-q :- qr.g{.ft .&. t el-$ r+wr rrfutqem qrtfi {qT EA-o3t2o2o qff+fi qr{.qtc Eflt(ilfl-q
くl゛Ч嘲くや Iく ヽ

qЧ 嘲哺 辞 TfttT硼蔵R口
「

f¥書下 12.10.2020」計 嘲■ЧluJl qlqd l

市討 卜 1.¬
「
.軍.J計 更針・辞1ゴ HゃくЧ Rfキa竃戸轟汗可赫 豪珂 EA¨03ノ2020き 哺漏

―
f¥ギ曰F12.10.2020.

2.可 .で可・寸ヤ・台.,帝ntt a耐新静下― n3,赫 餞1く :Hゃくul π可~劇 Oq1 0A― .

149ノ2014赫 誦 ― 前 87′2015青ЧlRて「
―

fヽ■市下02.05.2016.

3. 
―

fヽ¬
「
赫 ,一 Ч¬市下中‖マT:46102 、q■ 46197,f導誦hF o5.11.2020

、q‖ 24.11.2020

…

,

― ゼ爺綺鉢即研お含甲眠れ「ミ稀ト
■・可.甲・輸・含・,論辞T鋪司財下― n3,― 嗅1くlHゃくul TT~1に町oA―.149r2014
■蒻帳「1部n百赫 寺απ 787r2015哺Ntt qlqぃ lЧ ЧIヽ q■ 1‖ く1｀Ч囀くや1く 、q‖ Ч咄青

薦 Ⅶnf)可Tfざギ由T o2.05.2016, OR「 青計職 町 :…
The need the■ヴbrepルr the rOcα : αIItih● 1だty thαt is ttnic●α:

Corporatio■ (り「Bた:こ
"Crap tた

Go"ranent as″ ell cs the PCB α■d the
Stαte E■Jiro■ment]口PaCt ASSessrnent AIIthoだ ty is to eure thattた re
is ■o 
“
ntreαted sewage or erFIlents in 3hiIIPara ″hたh is aro“ght

prone areα dth scarce l″αter resoIIrces and αt the sαme tirne9 neeお
釧bsttntiα IIy:arge g“αntttiesげ rresh"cter■ ol o■ Zyfor domes“c“se
b“tJbr ind“ stlだα:“se as″eII αnd some or the“ nits are drα″ing"cter
メk)m」ar Ordistances“ Ive:Z.
The need the■ヴbrep iS tO ensure that re‐

“
seげ treαted l"ater l″here“r

posdble by lnd“ stコ電α:“■its sた o“″ be tte to be optim“ m so thαt

ドtSh rVater cα■be made αvatlαわ:e rOr dornestic“ se αnd ind“ stJだes cα■
be prodded with f■a trected″αter as」ar“ ′Ossib:e so as to sα

“precio“sfreSh DCter α■d gro“nd"cte■
We″o“″ therマル,rep emphasise upo■ tんe State Gol孵rnment to initiα IIJ
prottde the necessα興りassistance to the locα :わodyJbr estab:isた ment or
the STPs/ETPs l"ith rnodlftCα tiOns l″here■にr necessαηりJbr treatment
or ind“ stlだα:響

“
entS CS″●ここto the(議rtertt they nay be Jb“ nd tO be

m色
`ing l″
ith the domestic servage.■t the sarne tine,α II measures Jbr

red“cing the dependence or2卜tSh″αter by lnd“ stiだα:“■its m“st be
tαた●■ α■α ttch ind“ stlだα: 

“
rlits may be prodded initiα IIy JOr the

″αter from ttCた  STPs either by t“αnsPortatiO■suppry Cf treCted
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REG10NAL OFFICE
lヽЧ eЧ l口 く1・H Xlド ll tt HS●

RAJASTHAN STATE POLLUT10N CONTROL BOARD
18,Near Pannadhaya Circle,Azad Nagar,Bhil■ ■ara.

Phone/Fax no.01482'41159,E― Man lD:rorpcb bh‖ wara@gman com
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(SEWAGE)可 Hqiミ ヨ1口 l｀ lЧ l・ 1● : ■ヽ■
可.ol● lq辞 が 高 爺 ホ 祠 命 ‖lal q■ 1、 爺 遼 RttT 05'さ 04蘇哺 areatOrs薇
¶て甲マ l l― V!ll

RPCB′ Lcttcr′ H ildi Lcltcr′



漏 赫

REG10NAL OFFICE
いば田 くl可 HゞЧl商い T Hsu

RAJASTHAN STATE POLLUT10N CONTROL BOARD
18,Near Pannadhaya Circle,Azad Nagar,Bhilwara.
Phone/Fax no.01482-241159,E‐ Mail ED:rorpcb.bhilwara@gmail.COm

7.く 1颯 ‖Su颯 lく1鮨由 13.12.19肴 喩河団 鋼ポ 辞 w練演 Чu書m甫 翻 哺齢 爛1・ Iく
olu lqき

…

‖u Чu(SEWAGE)希 Hql(喩 や爾 qlqq含含Щ ボ「、qH a面油
きЧlql`lql稀 赫 劇1`lく dlulq希 ЧЧ ttT肴 希

'哺

円可

'cODに
戻甲新詳下司向で` 日 耳油つ―

186∩Nれ即町測際R,BoD(ar― innw Th)… 531漱稀口可測際ズ嚇 T命 ,金田舎
褒 派 mtt「 くmミ 稀 前 劇1‖くdlulq辞 駅 TЧ :劇 肴

―
RT赫 き 蠅 口 RTRば

‖q ЧЧ (SEWAGE)希 Hqlく さ 百
『
 可雨さ Чu鸞隋FT辞 可ぜい「 ヾh可 試 員看t“『 」R同

爺 ホ 祠 希 ‖1ョ lT「 回 煎 Ч さ く )ミ 、q‖ ¬所 やミ甫 遼 椰喘 静 冊 希
"く
さ 養

赫 -1で 肴Wくミ |(1前爾 ⅥI:)8.漏 h― ,劇颯 ‖SЧ ,… 希嘱 稀 衡 静 F13.07.2020肴 劇 く無 RUIDP、q‖

■.1く 甲 順 Jl嘲 肴 喩 河 日 眠 К き 鋼 熊 町 ЧЧ ttmtt ЧЧ l十糊
「 劇 I・ lヽ diЧ Iq、 q‖ ヨロ

m青 モ可同熊 THく Чo(sEWAGE)希 HqIミ 肴 a載 ,‖Ч ЧЧ希 ЧヾЧlく 幸首浦栞
ulヽ呵wR nttaq‖ 可 Qば計可aW鋪 甫 命Чu tЧ qて 1き TRヽ 肴輸
―
令無消 qヽ‖ マ薫

…
Hκd甲含試 赫 諭 Ч贅l町 |(劇 uツやⅨ)

9.く lЧ ‖Su啜 1く lⅢ河団 写 辞w織踊 ЧЧ辞雨 計¬剛 ギ粛 嘲1・ 1く dlulq青 驀爾覇漏 ‖u
ЧЧ(SEWAGE)希 Hqlミ 哺11き覇奇qlqd舗 可て爛qo T苛 、q‖ さ可ミ可fン市下23.09.2020
希赫 Чlqぃ lqi f卜 :‐

可.面 釈 楡 象 き 更 t捕 載 啜 ミ劇 ヒ 希 ざ 隷 へ wW哺 油 国 くdIM Iq

青可命 び【Чlqい 1劇 ll

可.ぎ希赫 褒 n ЧlЧ I劇劇l稀喘 計爛‖くdlulq辞 ざ油 赫哺 W肴 ‖lal q■ :、 R載 試
硼雨峙 05■さ05蒻ぼ「areators t T¬ :1輻 u‖中X)

可.赫 劇1・ 1く diЧ lq tt Чu可砥肴 希f鴻ド可辞COD(て日¬f澪 鋪諫0平Tl嗜→-34.6…

測際R,BOD(ヾ油「w踊暉R下 鋪梓a日可可両)_4.5'豪稀Π可測際R¶両や平命 ,8田蒔頸琶」鶯¶や日

詢 ミい 綸 囀‖劇 Ч口や 蒻 薇 肴― nT橘命ゃ
…

Rば ‖Ч Чu
(SEWAGE)希 Hql、 さ 百研 蒻ぼ Чq辞田「辞ボ睛 命可 試 赫 ぎ漏 innw令
‖1ョ l肴 q口 1ヽ哺 試 赫 静 画 希爛くれ薫

―
ヾ 肴 W哺 ミ|(囀師 渕)

■o。 キ鎌T― ,く lヾ
q‖ Su,ヾh可可 希怖 R打稀 13.07.2020希 中‖辞綸 師 希甲

鮨 稀 04.11.20餞 Iくl褒 朝q‖ぃ くqlql Ч劇l稀 湘 干劇Hゴ 爺 捕 τ政 畿 哺 肴
缶 赫 ヽ 450 mm製 l爛 肴 命 前 Чlミ呵輸 ぎ ミ奇 稀 Ч蝙uT― 希 dtd ЧlミЧ

Чlミ■含硼R希ずh日 響脈口可さ赫 き 、q‖ 含爺目計凛甫希¬町く會希Чttldゴtw令希
GIЧ lq葺Чl■ 1載さ爺 qlqq qGlЧ l劇 ql Чく、熊前 れ話 希¬π 譴 而 diЧ lq tt W

tЧ
q｀ l… 調

…

~ノ Чヾ14、 q‖ Q漁照 鮨 赫 Чlミ呵希

sゃ爛薇ヤqlqoボヽ清晰油下て爾ョ赫 肴螂に1ぜ肴刊計ミ(1蒔獅刈り
■■.褒命薇油命Tミ稀 鋼き粋画 ヽq‖ RUIDP嗅 1く1哺栞お赫怪輸 、q‖ 含哺熙賠

ば ‖Ч Чい Ч
・

lく 劇媚 (30 MLD)肴 捕 ざ ま 満 q引 ヽ 輸 師 派 四 輛

qlく qlく 捕 可国青雨師計qlqd」 q・10やくqlЧ l 11劇 l(爛 uツや Xlll):…

中 ‖ い 輌 π 繭 網 輌 RU:DP輔 餞1く 1■ q・ 10雨ξ命 可命 下ゴ ざ 譴 希

― きてf稜頭FはT長汗研′o‖Ч¬哺ドΠ
18.01.19 13.12.19 15.07.20 24.09.20

献 稀 416.61

赫

20.08.20 赫 31.12.21 31.12.21

RPCB/Letter/Hindi Lctter/



瀞 赫

REG10NAL OFFICE
てヽ RttTT(lS4,■ )ul f口■口T‖su

RAJASTHAN STATE POLLUT10N CONTROL BOARD
18,Near Pannadhaya Circle,Azad Nagar,Bhilwara.
Phone/Fax■ o.01482-241159,E‐「燿all ID:rorpcbobhilwara@gmailoCOm

2. 疼 )π 雨
SЧЧ lく     嘲q¬

輸

30 MLD-01 31.10.19 鰤 で 命
τ
「奸ヤ|

30.06.21 30.06.21

3. ば や π 雨

鸞 Π  劇 l呵ゃ
赫

48 MLD-01

ｍｍ
でヽで 令
T「fヤ |

30.06.21 30.06.21

■2.爺中‖き― 喩ql型 lЧ Чlヽ 餞lくlW.甲.命 n.ホ油赫 赫 ,― 奮ヾ
HやくUl Ч可 ~甘 αtt OA-149ノ2014赫 誦 赫 劇雌料1787ノ2015斬卜゙ 下釧気ulu

Чlヽ q■ Hく l測 劇く制くヽq‖ 平可青耳fお 可¥軒Πや輛稀 020■ 2046令 J、Ⅷo■ 1可ぎ 貧會

qlqoでヽほ暉幅 ― 劇セ門l EA-03ノ2020ざ fヽ¬
「
Ч劇1ミ 、q‖ HやくЧ辞 ¬「

.甲.J卜 .含.,節

赫 ,武 縁爺 餞1劇 仲由 12.10.19'輛｀ 可派輛 餞1くl爾百R甫 ギやf漱武
川鳴 く`Hやζ

q訳含試 f¥ざ「 沖ご合可 ‖Чlミ 寺蒻舌計ト
Res,ortdents αre directed to Wb″■it their repL′ ″ithi72 S汝 ″eeたs

加 emに:こ αこ_ルdiciαこ‐nct07oフ.inpreFembむ :n the Form OF Searchα ble

PDF/OCR S“ρ,Ort PDF αnd■ot in the Form OFrm“ e PDユ

ヽq‖ HやくЧ辞叩 耐 干更甲 ば 腎 前 08.03.2021肴 R葛 ミKて赫 縣 刈V)

S01■劇1｀ ■.1く 無 ヽq‖ 研可 幸∩買 で間に Iく1… 町き さ鋼熊石 ЧЧ

'mtt T町
哺粛

喘1`lく 01● lqヽ q‖ 3Π 辞誕 呵 黛 訂N―ЧЧ(SEWAGE)希 Hqit肴 さ裁 ,乖賭 順 olq lq奮

誦晨熟「Чu tulq｀ l赫 a,… Rttt W手ヽマ 希 R硬金 甲手司て もЧ●1く 囀Чa dゃ

channelisalon下0、 q‖

…
‖q輌 もЧ・ lく 劇Чa 、q‖ 薇 れ耳お希¬両希ロゴぜ自辞

漱 誡 u゙と 詢 竜稀平『嗅1劇 Чu乖沿W,1974希 ¶研甫希勲お Чu f諭ゴ 肴Чq

tЧ
qマ 1雨楡「哺 ｀ くl颯 輛 嗅lく l珊面 漁 ‖

q劇‖q駅郡 計 1雨哺 肴 Чlu口 1で 肴 ボ 腎ミ、q‖

ЧヾЧlくl中硼甫希f油同石肴哺 哺辞計ミ|
蒻 :椰哺 、。く引 oF:籠 輔 静 π Чloiミ 稀

―
籠 哺 、q‖ ヾ HやくЧ w赫

でに翔
「
OA-149ノ2014赫 f羽〕降『 赫 ゼ熊翔

「
787ノ2015斬 彙ヽ下 ql■,Iq Чl｀よ q口 l‖ く1ヽ喘 劇く中1く

ヽq‖ Ч咄 青 哺 て 3面満 筒 稀 02.05.2016肴
―

fm釈 轟 眠 ぃ ゃ 飾

01.03.2021き ヾ Hκ。哉 |

tiネ |,,lFII:こ T 3日
「
11il)[マ
ヨ
i、
「
I=」 (:卜 ,

赫 :―

り 鷲柵
■.輛日 f輛 薇

…

,In― 肴 赫 ― ―
嚇 下46102飾

05.11.2020希 中‖ れ 1くくm可 ミ稀 洒 鋪 f油可 (・劇く¬お ミ声駅 郎 製 l嘲

ノRUIDP)att ln―
`面
習[き 薇 TЧu m ЧЧl赫 喘l・ 1く olЧ lq 、q‖ 輌  青

…

‖Ч‐Чq(SEWAGE)希 Hqlて 肴 尋裁 ,喩熱画 (diЧ lq青 耐豫「ЧЧ tЧ qマ 1

爺 でギヤ,wT口雨ヽT師ぎ腎 ‖u刹 u ttRてaw千 二ЧЧ ヾЧ■ 1く 嘲qヨ マ下 Channelisauon械

qヽ‖

…

‖Чヽ日 ЧヾЧlく 劇qaヽ q‖ 0豪 計司ホ希下ゴ希蒻象で ぃЧきざ 綸 試
辞櫛ご可遣 肴下「下ボ |

RPCB/Lcttc″ Hindi Letter/



漁 赫

REG10NAL OFFICE
Tl― Fく l製 Hギ Ч F眸 河 ‖Su

RAJASTHAN STATE POLLUT10N CONTROL BOARD
18,Near Pannadhaya Circle,Azad Nagar,Bhilwara.
Phone/Fax■o.01482-241159,E_Mall ID:rorpcb.bhilwara@gmail.CO m

111:::I`】【)

`) :|||:|ハ

:ili: 「 ¬Fll (や
,

ご 卜 f卜 T―
,

可.耳.合.寸 ,sn―

2.市 ,■劇く可蒙 咄 I劇 ,哺mΠ 喩 嘲lqR葛

…

試 漏 ミ |

3.イむ
―

新 れ 前 、q‖ 師 可 Twa(LiquidWaste),可 .耳.含.寸,Ч q、く奇 晰 猫 ЧIq師

…

れいてミ|

4.田 W由 (師活 冊 可 ,可.耳.合.寸 ,ЧЧtく 肴 晰油 蒻 師

…

遼 満 ミ |

5。 朝陽nt「T赫 ,RUIDP,ヽ卜|||,6ノ1026,館 呵劇く,3qISlく ぎ`,J計司FΠ、町ギ計¥ヽ R CRTさ fお
瀞中耐陪 ‖u=Ч u sЧЧIく 輛 、q‖ 辞 Rお 赫 希 薇 希 轟 ヽ Ч゙きば 綸 肴

ffi fi<r+ iln qrq+ firqtfi .r{ fr{t+, 24.09.20 6r<r ffi{ *rrr --ffi sq={T( {T{/
繭 劇 l■ゃ 、q‖ 薇 れ哺 肴 Hκ。口哺 衡幡 奇 岬歳 月Ч。■節 衡市
28.02.2021マ

「
下
―
希新 rorpcゎ。ゎわ互i va raθ gmaニユ。cοm可て〕戸や7-可 Ч‖

弔¬甫 |
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L‐()FFICE

Pho五e:0148勤4,

:  : 
‐
■壮意
`lnt′

NGTIMattcr

ギ|{T摯 :01意■‐RegisteredlittSt/Emaiη

bcirlg彗 たこ● eα

‐1:liliiliiiii:|:iil:!:iii::::|:

¬
電 S雪 藤 要

pr‐

Sir,

:.-.i.:i -.

1.葱 蹴翼     騰乱灘l駆
:ISiOrdcr datcd 2 1.02i19:―

「Guarantee bearingian amount of RS.25.00 Lac to CPCB,

岬 曇 彗範 ξ趣雲華こupladequate capacity basё d Scwage Treatncnt Plarlt in dme

”
　

一

Ⅲ iⅢ l■7111′ Gヽ猟2Qり脚 オ い ■ 9ヽ ■ 彙 寃 f軍1等芋 :卜|}17

01tお
黎 ,pOCt`町 9モ

=れ

eiFcB・ 暉 Stigi溌 ′ n● 1

b-o.r,l,Adrrnanner.

‐

ζ:Compliance ofdirections Pr、sscd by HOnЪlc N.G.T.,
■cnCh;:New Delhiin M,A.No.1490/201β ■ M,ハ,No_
31under o:A.No.7?5/2018 md o.A.No′ 25/2018,titled

V/S State10f R:j&Others.
、N.G.T.,Principal Bench,N(・ w Delhiも order sheet datcd

the basis

ANNEXURE-K
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COnccrn to ensurё

Wir.t.itO,tdirectiё is reCe市ed in this

一
　
　
）

ヽ

ｉ
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4nn-s"ua - {
Rajasthan State PO‖ ution COntrol BOard
4′ lnstitutionalヽ

脈lli」l:F:肇21::'「11111:-302,04  ‐11
OFΠCEORDDRI1 1繁

゛ ||

F鋤iま hinill:_

"S u b-ject:

,i∬
=メ `

1 1

1974.

In pursuance to the decision talien
Ilegional Office, Rajastharr Stare pollurtion

autholized :-

by the Board Regional Officer,
Controi Board, Bhilu,ara is herebv

1. To llle a criminal complaint on behalf of the State Boar.cj unc.ler the
provision of section 43 , 44 for the violation of the pror,,isions o1. sectiol 24,
25 and 26 of the warer (prevention and co,trol of pollution) Act, 1974. irr
competent court of lar.v against Municipal Council, Bhilr.i,ara ancl all otl,ier.
responsible persons as conten'rplatecl under section 47 of the i\cr.
To engage counsel [o prcpare the crirninal cornplaint, act, appear arrd pleacl
for ar:d on behalf of the State Boarcl trnd do sr-rch other acts as are necessary
Ibr the successful cuhnination of the complaint. The Advocate u,ill be paid
ibe of Rs. li00/- foru'hole of the case besides the actual expenses incurrcc]
by hirn in conducting the aforesaici cri*iin,l co,iplaint.

J:l.#rr,1t,
5/c

No. F-14lTech Bhilu,ara (36)RSICBlplg/sl'p-sf*+s D,re: tt i4/?.otg
Copy to :

1. Regional Officer, Regional Office, Rajasthan State pollution Control
Board, Bhilwara, Rajasthan with the direction to file tf"r" .ri,"irri
complaint with immediate effect.

2. Lar'v Officer, Rajasthan State Pollution Conrrol Boarcl;Jaipr-rr.

lProsQcutiOn Of Municipal cOuncil,」 lヽwara uld1lξさction 24,25 1
and 26 of the water(PrevendOn andむ ontお卜.。1l P。 1lution)Act, li

，

一

⌒

ハ

′

ヽ
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CJM AC」M JM― Bhilwara District HQ

CIN
Number

CIN
Number

Case
RegNo.

Prosecution

Petitioner
Advocate

R」BW020040092019

Cr.Rcg.

Casc/4178/2019

Cr.Reg.
Case/2891/2019

RAJ.POLUTION
CONTROL BOARD
C/O RAJEEV PARIK

SATYANARAYAN
CHANDAK

Date of Filing

Date of
Registration

Advocate

27-04_2019

27-04-2019

NAGAR
PRISHAD
C/O
NASEEM
SHEKH

ハ

´



_1目I Party
a

I Case fr ririns g 目 日R く
｀卜Act 曰case■pAdvocate

Back

CJM ACJM JM Bhitwara District He
Case Details

Case Type CR.REG.CASE‐ CR.REGULAR

F‖ing Number 4178ノ2019
IFilingDate 27… 04‐2019

27‐ 04…2019
Registration
Number

2891/2019 Registration Date

CNR Number RJBWo20040092019
rererencり

rNore tte cNR″ EJmわer fOr furcJre

…

R Code/cause  l
ri″e

Gase Status
First Hearing Date

Next Hearing Date

Court Number and Judge

01st June 2019

02nd November2019

Service of Summons/bailable warrant

11 -Sr.Civil Judge,Chief Judicial Magistrate, Bhilwara

Petitioner and Advocate

11)RA」 POLU丁10N CONTROL BOARD C/O RAJEEV PARIK

I Advocate― sAttYANARAYAN CHANDAK
ー

Respondent and Advocate

11)NAGAR PRISHAD C/O NASEEM SHEKH

under Act(s)

Water (Prevention and Control of pollution) Act

Under Section(s)

History of Case Hearing

https ://services.ecourts. gov.in/ecourtindia v6/#
4/5



Judge
Business On

Date
Hearing

Date Purpose of hearing

Sr.Ciul」 udge,Chief Judicial Magistrate,

Bhilvv4ara

01‐06-2019 29-06…2019 Service of Summons/bailable
warrant

Service of Summons/bailable
warrant

Sr・
9iVil」 udge,Chief Judicial Magistrate,

Bhilwara
29-06-2019 02-11-2019
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田 GIONAL OFFICE
RA_JASTHAN STATE POLLlげ「ION CONFROL BOARD
18,Ncar Pannadhaya Circlc,Azad Nagar,Bhil"ara.
PhOne/「ax no.01482241159,I Ma‖ ID:rOrlpCb・ bhjl、腋lra@gmail com

(1'h rough I'. mailil'}ost)

RP(ll]/RO tltll,/l,cgal-6 I I 63 2-

Corlrnisioncr.
Municipal Council.
Il Ir i Irvara.

Copy to :

l.1)istrict CoHcctor,13hi

2.P,A.to Mclllbcr〔 tary, R S P(-' I).J ai pur.

3. ACI〕 l]&GIC(Iタイlid Wastc ), R S PC R,Jaipr-rr.

Datc:

[.Jrgent I
り´

＝
γ

ｉ

ｌ

′

／
％

Sub:- Rcgarding to ensurc the expeditious compliance of RSPCB,IlQ,.laipur
office ordcr related to imposition of Ilnviornmcntal Compensation.

Ref:- RSPCB,llQ,Jaipur lcttcr no. I;14(Gcn-106)RPCI]/l.W tlhilwara/1983-1991
I)atcd 25.1 1.2021

Sir.
Apropos abovc, Kinclly llrrd cnclosed a copy o1'RSPCI),1 IQ,Jaipur'

ol'1lcc ordcr datcd 25.1 1.2021 rclated to irnposition o1'I:nviornrncntal Cornpcnsation
in cornpliance ot- ordcrs ol' thc I lon'blc National (ircen 'l'ribunal in original
application no. 59312017 Paryavaran Suraksha Samiti & Anr. Vs lJnion of India &
Ors upon Municipal Council,llhilwara to cnsurc thc cxpeditious compliancc (within
60 days lrom thc issuance o1'thc ordcr).

I:ncl : As above

C:\tlsers\RI)C'B\Desktop\llKLl l)ESTOP\l)csktop\English l-ettcr 2020.doc
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ffi 
.iifil'.1fl 

1f;;1ffi ,;;liff :ful,Ii1,-'f J:p,i,r..o
RSPCB ll elp Li ne No. : 0 

" 
r rr r *,''<Ln"qpl:.q:S-Uf

"t

:f

2.

t.

L

I{cqistcretl A/D.

No. Fl4(cen-106) RpcB/ L.w Ehilrv.,, 
).1 n_)nl ,r",. {s) n,zozt

Qlllcc order

sub: Imposition of Environmental conrpcnsation in compriancc or- ortJers oi thgHon'ble Nationar Grecn Tribunui in originar Application No 59i/20tuParyavaran Suraksha Sarniti &Anr.v/s Union of tnriia *ors upon NrunicipalCouncil, Bhilrvara.

whereas section 24 of the water (prevcntion and control of polrution) r\ct, 197{(hereinafter calrcd as the water Actj provides that no person c.n causc or pcrn:it anr,.poisonous' noxit:l'ts or polluting nratter, detcrmincd in accordancc rvith such standarcls

:l;:ltr 
laid dorvn by rhe Srare Board, to enrer inro any srream or *,eil or se\\,er or

And rvherecs section 25126 of the water Act provides that no person shallr'itSout theprevious consent of the State Board cstabrish or take any stcps to cstablish, anr.industry, operalion or process or any rreatment and cJisposar s\,stcm;r r;;:r,:;,r;"ior addition thercto, u,hich is l:kcli,to disohargc se\vaqe or trldc elJluent into a strculrror rvell or sc\ver or on rand or bring into use any ne\v or artered outlet ror trrc

::tr#il:.r;""r 
or rrade erfluenr or begin ro make anv ncw discharge of's*i,r-Qe

And rvhereas Municipar council, Bhir*,ara is responsibre for sctting up srp ;rnciensurc 100 9,0 treatment of servags generated in Ilhilrvara.
And rvhereas thc I-Ion'ble NC'r'in its order dated 2g.0g.2019 in trre nrrtler of-o.,\. no.593/2a17 - Paryavaran Suraksha Samiti &Anr. V/s union of Indir &ors., rr.ddirectcd as under: -
"All the Local Bodics and or the concemed departnrents of the statc Gor,ernnrenthave to ensure 100% treatment of the generated se*,age en, in dcfiiult to p.,,vCompcnsation rvhich is ro be ,..ou.r.I by the StatesfuTs, rvith ertcct 

'io.r
0l'04.2020. In default of such collcction, thc Srates/uTs are riable to pl1, s,chcompensation' The CPCB is to collcct the same ancl utilize rbr rcstoration ot.t'r.Environnrenl."

Subsequently, in or<Ier datcd 20.05.2020 the Hon,bre NG-r., in the nratrcr of o.i\. rrcr.59312017'- Paryavaran Surakslta Sanriti &Anr.v/s union of India &(Jrs., directed that"PCBsIPCCs are free to realisc conrpensation ftrr violations but lionr 1.7.2010 ",,.r.compensalion must bc realised as pcr direcrion of rhis Tribunal *,,i,,*,rn*,, ,ilening State PCB.s/ pCCs rvill be accounrable.,,
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ll:rinstltnrt Stttc Pollution Contr'ol Boarcl
Ilclulqttnttcl', ,1, llslitutio,rl Arclr, ,llr^lir,* [)o.ngri, Jliptrr-302004

IItt)ttc : 0141-2? I l?.61,2? l6ti02 c-rnail I nrcnr[cry1cgj!-lfuy0f[C]il11qlff
ItSl)CB I lelpLlne No. I 01n 1.2716877

lltrtirlcrtr! A/ll.

(i. ,\tttl rvh$crs llott'ltlc N(i'l'irr its ortlcr rlatcil 21.09,2021 irr tlru rrrattcr of 0.A. no.
q72/2019 lllrtttrvitt't,rl Iilrnrgnvr V/s Strrlo o{'I{iriastlrarr has rnadc lollorving
otrscrvttious:-

"....... Wc rtotc tlxrt ttto Clriclsccrctury ot'ltujusthan appcarcrl in pcrson ttvicc bclorc
this 'lritrrrnai itr O.A. No. 606/2018 dcrling rvith lhc issuc of Solid Wastc

\4nnlgcttrctit lnd otlrcr cnvirouurcntrl issucs, On dircctiorrs ol lhc I lon'hlc Suprcmc

Cotrrt in lhrS'tvnrnn Sttrrkslra cnsc, supra, thc Tribunal hls bccn monitoring thc

dircclions to cusr.lrc tlrat all pollution control rlcviccs t() nro\'0ltt rvatcr pollution arc in

plrcc rvithirr rhc outcr linrit o[ ]103.2013 irnd [or lailurc to do so. accountatrilitl,

undcr tlrc Civil and Crirrrinnl Lrrv is fixcd.'l-lrc l'ribunal has also laid don'n the scalc

of compcnsation @ Rs. l0 lakhs pcr nronth for de lay in sctting of STP and Rs. 5 lakhs

per month for delay iu pLovicling intcrirn rcmcdialion lltcasures in the manncr

ntcrrtioncd in thc ordcrs quotcd abovc, u,ithout prcjudicc to thc statutory liability,..."
7. And rvhcrcas l-lon'blc NGT, in its ordcr datcd 21.09.2020 in O.A. no, 593/2017 -

Paryavrran Suraksha Samiti &Anr,Vls Union of India &Ors passed follorving

directions: -

"Tlre tirnelinc for commissiorring oiallSTPs fixed by the l{on'blc Suprcrnc CoLrrt, i.e,

31.03.2018, has long passed, Thc l-lon'blc Suprcrnc Court dircctcd that the State PCB

must initiate prosecutiorr olerring Sccrctarics to the Governments. rvhich has also not

happened. This Tribunal ivas dircctcd to monitor cornpliencc And, in the course,

thercol, rvc dircct that cornpcnsation may be rccovered in the manncr alrcady directcd

in earlier orders, rvhich mry bc dcpositcd rvith the CPCB for rcstoration of thc

environrnent."

L And r,vhcrcas, it has been obscrvcd tlrat out ol total a5 N{LD(approx.) of sc\\'agc

gencratcd lrorn Bhilrvaracity approxirrratc[1,30 MLI) is being discharged rvithout any

rrcatmcnt into rvatcr bodies (Gandhi Sngar and Nchru Talri) irnd Kothari River.

9. And rvhcrcas, Construction of Sovage 'i'reatrnent I)lant at Village-Kurvldl and

scu'crags systcm lor convcying scwagc up to thc S'l'P is ye t not complctc.

10. And rvhercas. thc lvlunicipal Council has lailcd to rnakc rrrtngcnrcrlt for intcrinr

treatmcnt ol sovagc by onsitc Bio-rcurcdirtion or Ph.vto-rcntcdiatiorr.

I l. Anci wlrcrcas it is, thns cvidcnt tlrrt thc Nlunicipal Corrncil has lailcd to prrt irt phcc

adecluatc arratlgclltcnts for collcction, couvcy'rncc end treatnrent of sctvlge ol

Bhi[vara antl untrcatcd sovugc continucs to bc rtischargecl irr violation of the Wltcr

Act ancldircctions of tlrc Ilon'blc NC'l'in vlriotts luatters.

12.Arrd rvhcrcas in compliancc o[ thc ubovc citcd ordcrs ot'thc Flon'blc NGT, thc

Municipal Council is [iable to pay cnvirottntctttal cottrpcttsation.
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Raj:rsthun Stntc Pollution control Boarcl
lk'itdtlr:nLtcr',.1, Irrsiitrrtiontl Ar.ca, Jlralana l)oongri, Jaipur_302004

Pliottr':0t.lI-2?Ii261.27I61:l02 c-rnaiI :rrrcrrrbcr-sccrcrr-Iy@rncb nic i4
RSPC0 l-lclpLine llo. : A141-2716877

!lt:qitlcrSrl:\41,

l.l. r\rrtl tt'itr"'rr,'us thc Ilonrd lras irc:cordingly asscsscd tlrc arnottnt of cnvironntcntal
totnpr'nsrtion ttr bc lcr'ictlon thc lr'luniciptlCouncil, Ilhilwara on the basis of Polluter

Pt1's l'Linciplc und thc sculc ol'corrrpcrrsltion laid dorvn by thc IIon'ble NC'f.
l.l. r\ntl rvhe'rcus, tltc nrllount oI I;nvironrncntal Compcnsation lor period lionr

01.07.1010 ro 31.10.2021 rvorl<s out to be I(s,2.40 crorcs on the scalc set by thc

I Irrn'blc nNG'l' irt rforcstid ordcrs.

l,-i. r\nd rlltcre'rs tlrc Stnte Bonrd in pcrformancc of its duties undcr thc Water Act, is

colupctcllt ltl issttc on). dircct'gns ttndcr scction 33 A of tfic Watsr Act in r.,,'riting to

rlnv pcrson, ol)lcer or authoritl'and such person, officer or authority shaiI be bound to

conrp[1, t,ith such directions.
16. r\nd tvltercas Rulc. 30(A) of the Rajasthan Watcr (Prevention and Control of

Pollution) Rulcs, 1975 (as arnended) provide that $'here the Board is of thc opinion
thlt in view olthe likclihood o[r grave injury to the environment, it is not cxpedient
to provide an opportuniry of being hcard, it rnay for reasons to be recorde'd in *ritinq.
issue dircctions w'ithout providing such an opportuniry.

17. And rvhereas lhc: Statc Board rs olthc opinion that in vierv of the gravc injurl'likell'
to bc caused by discharge of Jntreatcd sLrwage into water bodies(Gandhi Sagar and

Nehru Talai) and Kothari l{iver and failure to compll, rvith orders of the Hon'blc

NCT, there is no reason or gTound to givc an opportunity of being heard to thc

\lunicipal Council before issuing directions under section 33A of the Water Act.

ln vicrr,<lf above, the State Roard in exercise of porvcrs conferred upon it undc-r

section 33 A of the Water Act ancl pcrfonnance ot' Iirnctions undcr the Watcr r\ct, herebv

directs Commissioner, N'lunicipal Counci[, I]hilrvara to deposit the arnount of Rs. 2.40 Crore
(Rupees Trvo Crores Forq, Lacs Only) as Environmental Compensation on thc- besis of
'Polluter Pays Principle'rvith the Governnrent ot'Rajasthan undcr intimation to this ofhce.
The amount of environmental compensation should be dcposited rvithin 60 da1,s ol issuc oI
this order.

lt may be notcd that failure to comply rvith these directions is a crinrinrl offc'nce,

punishablc rvith imprisonment for a ternr rvhich shall not be lcss than one )car end si.r nronths

but rvhich may extend to six ycars anclrvith tlne undcr section.ll(2) of the Watr"'r r\ct.

-)1.-N{ember Sr'cretln,

No, F'14 (ccn-106) RPCI]/ L.wAlhilrvn*lrftr-Hf^t., 25\1\e.L\

Copy to tlre lbllorving for inforrnntion /neccssary nction plcase: -

t. l,rincipal Secrctary, Departlnent of Ilnvironntent, Govertrment of Rnjasthan,

Sccrctariat, JaiPtrr.
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Rajastltan State Irollution Control Board
I lcadquartcr, 4, Institut ionnl,\r.ca, j halan;r l)oon gr.i, .l ai pur-3 02004

I'ltortc:0I4I-2?II261,2II(,S0?. c-rnaiI :t!1t!ltltgll!!l!l4Iy(iql!!, nl_qJ0

RSPCB llelpllne No. :0141-2716877

Itcgistcrcrl rVl).

I )/tember Secrctary, CPCB, parivcsh llharvan, Iinst Arjun Nagar, Delhi-r 10032.l' Secrctary, l-SG Departtncttt, Covernntcnt oI llajasthan, Secrctariat, Jaipur - Thc
Hon'blc NGT lras dircctcd that iu casc olclcftrultby the local body, thc Statc is liablc
to pay such courpcnsation to CpCR.

4. Dircctor, DLB, Govcrnttrcttt of [{njasthan, C-3, Ilajnrahal I{esidential Area, C-Schenie
Near Civil Line Pliatak, Jaipur,

5. Cornrrrissioner, N,lunicipal Council, Uhilrvara,
6. RegionalOfficcr, tlegional Ofllcc, RSPCB, Bhihvara.
7. GIC (ECC), RSPCR, Jaipur.

3. File no. I:14(Gcn-58)RPCII/L.W

-r,/lr,laste r lile @irections/ EC) ol Group (1.\\/).
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